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THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : After the statement is made as 
Mr. Misra also has suggested we can see. 

THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I understand after the 
statement, either there will be clarification, if 
necessary, or the Chairman may give time for 
discussion also tomorrow, but I cannot say 
that the whole day or half day or what time 
will be given for discussion. I cannot say that. 

THE     BANKING     LAWS     (AMEND-
MENT) BILL, 1968—contd. 

SHRI THILLAI VILLALAN (Madras) : 
Mr. Vice-Chairman, 1 assure you that I will 
keep to the time-limit... 

 
THE VICEf-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : I wanted to ask him something. 
So, I called Mr. Gujral.   Mr. Thillai Villalan. 

 

SHRI THILLAI VILLALAN : I know I 
have got a strong case. Usually bad cases 
require lengthy arguments. I am sure I have 
got a strong case and so I assure this House 
that I will keep to the time. I am not saying it 
without any evidence or testimony. I have got 
eloquent testimony before this House, after 
hearing the arguments advanced by the Mover 
of the motion for reference of the Bill to a 
Select Committee and also the speeches made 
by the hon. Members Mr. Dharia and Mr. 
Arora. Another testimony on my side is that 
the Government has also conceded for sending 
this Bill to a Select Commit+ee. I have got a 
strong case and so there is no necessity for 
any lengthy argument. I want to advance only 
two submissions before this House for the 
consideration   of  the   Select   Committee. 

Most of the Members of this House have 
said that instead of nationalisation of banks, it 
has been given 'social control' of banks. I am 
in doubt as to what is meant by social control. 
Hon. Members, Mr. Dharia and Mr. Arora, 
narrated the history behind the term 'social 
control', how it has been coined and who gave 
that term. All these. things they have narrated. 
So far as the term is concerned, one Member 
said that it is very vague. Another Member 
said that it is not nationalisation, but 
something else. According to me they have 
coined correctly the term 'social control', 
because the Congress always gives the .vrong 
thing. If we want socialism, it will give us 
democratic socialism. If we want a socialistic 
society, it will not give us a socialistic society 
but a socialistic pattern of society. If we want 
nationalisation of industries, it will not give us 
nationalisation of industries. It says : "Here is 
the public sector and there is the private 
sector". If we want bread, it will not give us 
bread, but it will give us stone. That is the way 
of doing things. So, when we want nationalisa-
tion of banks—as Mr. Dharia stated they all 
wanted only nationalisation— they will give 
us social control. 'Social control' is a very 
useful term for them. The hon. Finance 
Minister stated in the  other  House :    "I  met   
the   bank 
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barons and I also stated what the legislation is, 
what the   provisions   in   the legislation are, 
even before passing it" Another    Member     
asked    the      hon Finance Minister • "Have 
you met the goldsmiths?"      He    answered    
there : "No, no, they are not of the bame type " 
Our socialistic Deputy Prime Minister used to 
see only bank barons.   He met them and also 
stated what the provisions in the legislation 
are.    They aie going on changing the structure 
of their boards.    So, according to me it is not 
socialistic control.   It is only socialistic 
confusion.    They want to confuse both the   
capitalist   and the  common   man When they 
meet the   cam tali sts   they will   say     "No,   
no,   we   have  not   got nationalisation of 
banks.   We have got only social control.   You 
do not worry " They will say it to the capitalist.   
When they  come to  the  common  man,  tney 
will say:   "We have got nationalisation of 
banks    The term is different    What is there9    
You may call the rose by any other name  and 
s+i'l it is  sweet It  is   nationalisation   of   
bank?     The social   control  of banks  is  more  
than that"   That is why they have coined a 
convenient term for that and my hon friends 
are not able to understand what an  ingenious  
mind has    coined    that term.    So, it is not 
vague     It is very convenient for them to 
deceive at both the ends    That is why thev 
have coined this term 'social  "ontrol'. 

My humble submission to the Select 
Committee would be this You must first 
consider the Bill as a whole, taking into 
consideration what does the country, what 
does the nation require, whether it is 
nationalisation or, in the dubious term, social 
control You know that the country is for 
nationalisation. Then, you give it. You 
examine the whole Bill taking this into 
consideration. This is not nationalisation of 
banks The provisions will not lead to any kind 
of nationalisation of banks. So, we may throw 
it out. The first aspect of consideration of this 
Bill is this What is the philosophy of banking 
? Tens of thousands of people will deposit 
their money. Then, the money becomes social 
money By nationalisation we want that the 
collected money, 

the deposited money, must be utilised socially 
for the benefit of the country, for the benefit 
of our countrymen and common men. Social 
control is not at all an equal or correct 
substitute for nationalisation So, my humble 
submission to the Select Committee is tnis 
You must first consider that this Bill is not 
anywhere for nationalisation of banks. So, 
throw it out. 

If this is not possible, my next submission is 
this You take up the provisions one by one. 
You will see the whole debate and the 
arguments advanced by my hon. friend, Mr. 
Mohan Dharia. So far as section 15 is con-
cerned, he has stated that there are provisions 
in the Indian Penal Code for punishment in 
regard to the offences stated in the proposed 
section 36AD According to me, section 36AD 
has been added for deletion by the Select 
Committee That is all The oifences created in 
the proposed section 36AD are all dealt with 
by the Indian Penal Code. Not only that, there 
is a peci-fic Act called the Industrial Disputes 
Act which deals with disputes between 
employees and employers There are sufficient 
provisions in the Act also. Further in the other 
House the hon. Deputy Prime Minister has 
stated so far as section 36AD is concerned : 

"I would like to mention further that the 
mere reference to 'gross misconduct' in the 
bank awards or in settlements, as they are 
now in force, does not have the effect of 
creating a permanent provision, by law, a 
new criminal offence for which punishment 
subject to the offence being established, is 
automatic In the absence of a clear 
statement of the law or a provision creating 
a speciar criminal offence m relation to 
banking companies, bank managements or 
members of the public aggrieved cannot be 
expected always to obtain injunctions from 
civil courts in time. The new provision 
creates, therefore, a speeiil criminal offence 
which will make it unnecessary for the 
banks or for member of the public dealing 
with the banks who feel aggrieved to seek 
civil remedies in an ad hoc manner." 
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By this they want to create a new criminal 
offence My humb'e submission is this Mr 
Vice-Chairman, the Government is an old and 
habitual offender committing crime after 
crime for two decades I appeil to the 
Government through yju, VII Vicc-Chairman, 
not to commit one more criminal offence by 
having this provision because there is more 
than enough provisions in the Penal (ode and 
in other Acts, and also I will show that in the 
Criminal Law Amendment Act of 1932 
section 7(1) (a) deals with this thing better 
than this It can be utilised So, so far as 
the'Select Committee is concerned my request 
is, if you go through it provision by provision, 
you must throw this you must delete ^his 
Because I have already assured the House that 
I will keen tna time I will keep the time by 
ending with this last observation that this 
House is serding this Bill to the Select 
Committee not for making any drastic oi mild 
changes but sending it to the dustbin That is 
all 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) Mr Vice-Chairman, I am very 
grateful to you and to my paity that after 
repeated requests and great pleadings I could 
be accommodated m the list of speakers today 

SHRI G RAMACHANDRAN (Nominated)     
Why was there this cilhculty ? 

SHRI CHANDRA SHEKHA.R I do not 
know Also I was very early m the queue I do 
not Know what is the reason It is for the Chair 
and the managers of the party to decide Any-
how leaving that matter irjart, I shall confine 
my remarks to ce-tam limited points 

The hon Member speak ng from the 
Swatantra Party said 'hat the foremost 
responsibility of the bankers is to see that the 
depositors' money is safe and is utilised 
properly For his information I should like to 
say that it is true that the depositors' money 
should be safe but there is another objective of 
these banking institutions In a poor country 
where the resources are \ e-y limited these 
banking institutions are there to mobilise 
resources If we go into the details of the 
working of these 

commercial banking institutions, specially 
those banking institutions which are run by 
the private business houses, we will see, Sir, 
that their branches are almost in the big cities 
or big towns There has been a lot of "nticism 
of the State Bank of India I aho agree that the 
State Bank of India has not been functioning 
properly But you will see Sir, that only after 
the nationalisation of the State Bank in unde-
developed States like Nagaland, Assam Onssa 
certain areas of Bihar or other parts of the 
country banking facilities weie provided by 
the State Bank of India Only the State Bank 
of India is the bank which has opened 
branches in small towns and in the interior of 
the country where banking facilities were rot 
provided 

Mr Vice-Chairman, my emphasis is that if 
you want to mobi'ise resources these resources 
are not to be mobilised only in big cities but 
also m the small towns What happens to these 
resources " These deposits come from various 
sections of society, and these deposits a^e to 
be invested m order to have further 
development For the benefit of the hon 
Member who is not here and for the 
knowledge of this House Mr Vice-Chairman, I 
should like to give certain figures as to what is 
the position of deposits and credits in various 
States These figures have been provided by 
the Reserve Bank of India 

Deposit   Credit 
State (m (m 

crores)    crores ) 

Andhra Pradesh 114 3 66 8 
Assam .        30 4 12 2 
Bihai 96 6 34 6 
Gujarat            . .                235 3 130 9 
Kerala 94 3 57 2 
Jammu and Kashmir 16 1 1-3 
Madhya Pradesh 7/3 52 6 
Madras 202-4 214 0 

Madras is the one State where deposits were 
less and credits advanced were more 
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State Deposit 
(in 
crores) 

Credit 
(in crore 

Maharashtra 79., 655 0

Mysore   . .      146 3 100 6

Orissa 17 6 8 7

Punjab    . .      175 7 74 1

Rajasthan 51 3 26 9

Uttar Pradesh . 225 9 99 3

West Bengal    . .      453 0 481 4

These are the figures Only in three cities of 
Bombay, Calcutta and Madras deposits from 
various backward States are made available to 
these big cities Are those deposits advanced to 
the poor men ' Are those going m favour of 
the depositors' No In favour of the big 
businessmen, in favour of the tycoons This is 
the pattern of deposits, credits and advances 
by these banking institutions I am asking my 
hon friends who are pleading that these 
banking institutions are doing a great service 
Of course, a great service they are rendering 
But service in whose favour' In favour of 
those persons who are controlling these 
banking institutions and the money market. 

I do not agree with the policy of the State 
Bank of India not because the State Bank has 
been under the public sector and it is doing 
wrong things but because the persons who are 
guiding the policy of the State Bank have 
nothing to do with the desired social 
objectives and social advancement The 
persons controlling the destiny of the State 
Bank are the same persons who have been the 
directors of some big business  houses 

Mr   Vice-Chairman, I again come to the sad 
affair of the State Bank    I was talking  of  the  
other   hankmg  institutions    Many   a   time   
we  have  been pleading with the Finance 
Ministry to give the figures of the loans and ad-
vances given by the State Bank    The hon   
Finance Minister—I do not know what public 
interest is   at   stake—has been always refusing 
to this House and to tins nation the figures of 
advances and loans given by the State Bank of 
India.   Very painfully, as a Member of 
Parliament I discharge my duty here and I 
advance these figures to the hon Finance 
Minister, to   this   honourable and distinguished 
House and this country    because   we   should   
know   how our public institutions are being 
guided, are being controlled by certain big 
business houses, how our whole policy is being 
oriented in favour of certain people who are not 
only out to plunder the country  but who  are  
always out to vitiate the national policies which 
are initiated by the Congress Paity which is  the 
ruling party and also by   this distinguished    
House,    this   House   of Parliament     These    
big    businessmen have been always there to 
manipulate all policies  during  implementation   
m their   favour     I   have   got   here    the 
figures and I can say   with   authority that   
these   figures   are   correct     The State  Bank  
of  India  has  given  loans and advances to 
whom9 These are the few big business 
dignitaries who have served this nation and in 
the opinion of the Finance Ministry, if these 
people are  exposed,  the  whole   advancement 
and   industrial   development   of   this country 
will be   impaired     But   very humbly I feel 
that unless   and   until these social goblins who 
are eating into the vitals of our economic life 
are exposed and exercised, no new social sys-
tem, no transformation of economic life is 
possible    Pressed by this duty   and with   this   
sentiment   only,   Mr    Vice-Chairman, I want 
to bring this fact before  this  House     I  say  
this   because many  a  time  I  have  been  
misunderstood by my friends  in the  Treasury 
Benches and sometimes by my friends even in 
the Opposition    But I have no personal grudge 
with any one individual or with any particular 
group of industrialists 
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About the loans and advances made by the 
State Bank of India some figures I give: 

Rs. lakhs. 
1. Andrew Yule        .        .        . 211-1 

2. BIG........................................... 650-9 

3. Bangur        .        .        .        . 365-1 

4. Bird-Heilgers        .        .        . 243-2 

5. The great Birlas   .        .        . 1850-8 

6. Finlay—it is not a big amount 0 • 8 

7. Goenka       .... 188-9 

8. J. K. Singhania  .        .        . 227-9 

9. J. P. Srivastava    .        .        . 50-1 

10. Kasturbhai Lai Bhai    .        .    It is not a 
big amount 

11. Kirloskar    .        .        . 276-7 

12. Kothari.G. D.     .        .        . 312-9 

13. Parrys .... 135-4 

14. Sahu Jain   .        .        .        . 393-9 

Mr. Vice-Chairman, then comes the great 
Shri Ram of Delhi. I shall like you to note this 
particularly because I have to refer to this 
group in my speech afterwards. 

AN. HON. MEMBER: Who is that 
gentleman ? 

SHRI CHANDRA SHEKHAR: Shri Ram. 

"PANDIT S. S. N.  TANKHA    (Uttar 
Pradesh) : He is now dead. 

SHRI CHANDRA SHEKHAR- I am 
talking of the industry, not of the per 
son, v 

Rs. lakhs. 

15. Shri Ram   . . . . 432-9 

16. Surajmull Nagarmull    . . 444-1 

17. T. V. Sundaram Iyangar      . 182-7 

18. Tatas . 1049-7 

6—28 R.S./68. 

I     AN. HON. MEMBER :  Any co-operative 
there ? 

SHRI CHANDRA SHEKHAR : No-co-
operative to my knowledge. These are some of 
the figures of loans these people have been 
getting from the State Bank. That is a 
nationalised institution. 

SHRI M. RUTHNASWAMY (Madras) : 
What about Madras ? It is very-poorly 
represented. 

SHRI CHANDRA SHEKHAR: Un-
fortunately, Madras and other areas are there. 
They might be getting. I am not mentioning 
them, the companies or the persons. Persons 
from Madras might be getting less. Others 
might be getting more. Why did I indicate 
these figures ? These particular group of 
industrialists have been trying to influence the 
policy of the Government. And I do not say it 
on my own. I shall like to quote, with your 
permission, the statement issued by the Indian 
Bankers' Association dated the 10th July, 
1967— 

"... The banks which are the trustees of 
more than Rs. 3500 crores of deposits from 
1.25 depositors mostly representing hard 
earned savings of small people of moderate-
means and which are responsible for nearly 
100 crores of capital funds belonging to a 
large body of equally small shareholders 
cannot meekly submit to pressures that may 
create a financial panic in the country and 
jeopardise her economic future. I, therefore, 
wish to send a note of caution that if 
political or legislative pressures precipitate 
the issues and force hasty and drastic 
changes upon banks, the country may have 
to pay heavily for it." 

So, under this threat this honourable Finance 
Minister thought of the Bank Social Control 
Bill. Who is the originator of this Social 
Control Bill ? One Mr. Pai Panandikar all of a 
sudden became a great economic adviser, and 
expert.    He produced a reporf.u 
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SHRI K. C. PANT : On a point of order. 
The Government takes full responsibility for 
the action it has taken. How far is it proper for 
him to drag in the names of individual officers 
in this matter ? 

SHRI BHUPESH GUPTA: Because Mr. 
Vice-Chairman, always it is customary for 
them .   .   . 

SHRI CHANDRA SHEKHAR : I am very 
sorry to bring a point of agitation to my hon. 
friend, Mr. Pant. I would not have brought in 
this officer's name if there would not have 
been a special reason. This officer made a 
preliminary report. If you can get hold of the 
Directory of Delhi Telephones which was 
issued earlier than the present Directory- • • 

SHRI K. C. PANT : May I know your 
ruling, Mr. Vice-Chairman ? 

THE      VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Regarding the name of 
the officers, I think the general trend and 
policy of the House of Commons and our 
policy is that the Minister is responsible. In 
view of that I would appeal to my friend, Mr. 
Chan-<ira Shekhar, and others to avoid names 
of officers. 

SHRI BHUPESH GUPTA: You should not 
make such an appeal. On the contrary, you 
should pppeal to the Members if they have 
more relevant information it should be given 
to the House. It is not meant for the conve-
nience of the Treasury Benches. We want to 
know which of the officers are responsible. 
And how did you discuss the L.I.C. ? 

SHRI B. K. P. SINHA (Bihar) : May I say 
something ? If the mention is innocent, in the 
sense that so and so is the father of that report, 
I think there should be no objection to the 
mention of name. But if any adverse reflection 
is cast on that officer, then name should not be 
mentioned. That is all. 

SHRI BHUPESH GUPTA : No. It is not a 
question between you and me. Again and again 
I find we are being | 

hamstrung In this matter. How was the L.I.C. 
discussed? Why was Mr. Kamath mentioned? 
Was not Mr. Iyengar mentioned ? Were 
adverse remarks made against them ? We dis-
cussed Mr. Bhoothalingam. We discussed 
many officers. Why can we not discuss them ? 

SHRI M. RUTHNASWAMY: It is i 
Parliamentary practice that civil servants are 
anonymous and faceless so far as Parliament is 
concerned. The only persons responsible to 
Parliament are the Ministers. It is the Minister 
that makes himself responsible for all the advice 
.given to him by the civil servants. So far as 
Parliament is concerned, it is the Minister who 
is responsible to it and not the civil servants; 
they are responsible to the Minister. The action 
of the Minister, who is responsible to 
Parliament, should be called into question. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : I am in.clined to agree with 
you. 

SHRI CHANDRA SHEKHAR: I am very 
sorry if I have offended the feelings of certain 
hon'ble Members in this House who want to 
defend the propriety and dignity of this House. 
I request you and the House to forget the name 
of the particular officer. I say that the name of 
officer who drafted the original report and the 
telephone that is in his name, if you see the 
Delhi Telephone Directory of last year, is the 
same which belongs to an industrialist of 
Delhi. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
You can take the industrialist's name. 

SHRI CHANDRA SHEKHAR: Shri Bharat 
Ram and Shri Charat Ram. 1 do not draw any 
inference. I do not make any insinuation. I 
think the hon'ble Members who are very 
conscious of the dignity and decorum of the 
House in defending certain officers should 
always ventilate their minds whether it is 
anyhow even remotely proper that an officer, 
who is given   the   duty   and  responsibility   
to 
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draft a note on such a vital issue which is 
going to control the whole money market of 
the country, should be associated with an 
industrialist who has got deeper interest in the 
banking institution and the way these banking 
institutions are functioning. 

Mr. Vice-Chairman, why do I say this ? I 
have been compelled to make this observation 
only because once, last year or a year before, 
the Governor of the Reserve Bank made a 
certain statement. With the permission of the 
Chair I quote the observation of the Governor 
of the Reserve Bank. The Governor says : 

"One of the structural features of Indian 
banking is this concentration of power 
which, in some cases, is enormous in 
relation to the capital actually employed. 
From time to time we come across cases in 
which a family or group has a controlling 
interest in a bank and it has become a major 
tagk of inspection to prevent the exercise of 
this interest in undesirable ways." 

This observation was made by the Governor 
of the Reserve Bank. He said that certain big 
business houses were trying to manipulate the 
whole money market in their favour and they 
are doing certain things which are against the 
very interest of the nation. When I see this 
observation of the Governor and when I see 
this incidental thing which many a time 
happens in the Finance Ministry and the Gov-
ernment of India I get a little alarmed. Then is 
it not my duty to the nation and to this 
House—where big tycoons and monopolists 
of the country are trying to vitiate the whole 
national policy, are trying to subvert the deci-
sions taken by Parliament and by the party in 
power—to bring it to your kind notice, Mr. 
Vice-Chairman, and to the notice of this 
House ? 

My friend, Mr. Arjun Arora, said that social 
control was used for a bigger thing. It is not 
the meaning of the words "social control". 
May I remind my friend, Mr. Arjun Arora, 
that though the Congress Resolution talked 
specifically of nationalisation of Gene- 

ral Insurance, the same Go\ernment, the same 
Finance Ministry and the same exponents of 
the Oxford Dictionary changed 
"nationalisation of General Insurance" to 
"Social control of General Insurance". It is 
not, Mr. Vice-Chairman, interpreting a word 
here or a word there. It is a question of 
transforming the whole social structure. (Time 
bell rings.) One minute. The country, as it 
stands today, the mind of the Government as it 
is functioning today is for the status quo. They 
do not want social transformation. They do not 
want social change. And it is no wonder if the 
industrialists who are controlling these 
banking institutions are opposing the measure 
because everywhere in the world social 
transformation has always met a stiff 
resistance. This resistance nothing new in this 
country. I am surprised and pained on one 
point, Mr. Vice-Chairman, when they say that 
by giving more powers to the Reserve Bank of 
India they will be able to have the desired 
goal. May I bring to your kind notice, Mr. 
Vice-Chairman, that a few years back ten or 
fifteen employees of the Punjab National Bank 
brought certain facts to the notice of the All-
India Congress Committee, the party in power, 
and these employees were dismissed. After the 
Vivian Bose Committee reported, all the 
disclosures by these employees came to be 
true. This Finance Ministry, this Reserve 
Bank, this whole Parliament, this Government 
of India, to this day have failed to give justice 
to those fifteen employees. These bankers who 
are controlling the banking institution . have 
not reinstated them. What was their fault ? 
They exposed their misdoings which were not 
narrated by an humble man like Chandra 
Shekhar but which were confirmed and 
corroborated by a Commission, no less than 
the Vivian Bose Commission. What has the 
Finance Ministry done ? What has the Reserve 
Bank done ? And once in a while I ask of 
myself whether I, as a Member of Parliament, 
have done my duty to these people. 

The other point is about the United 
Commercial Bank. Only recently, only a few 
months or only a year back, the 
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Government of India gave licence to the 
controllers of this bank. I shall not name 
them; otherwise my good friends  will 
feel  agitated . . . 

SHRI BABUBHAI M. CHINAI 
(Maharashtra) : You can say. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Do not interrupt 
him. 

SHRI CHANDRA SHEKHAR : These 
people who control the United Com-
mercial Bank got a licence to import 
certain things, and the licence was given 
on the plea that they will arrange" foreign 
exchange from foreign loans. But what did 
they do, Mr. Vice-Chairman ? They went 
to London, took a loan from the United 
Commercial Bank, London Branch, 
imported the machinery and after that 
applied to the Government of India to 
regularise everything. I think everything 
has "been regularised now. This is how 
banking institutions are being utilised by 
these people. I have many examples. I say, 
Mr. Vice-Chairman, whatever powers you 
may give to the Reserve Bank, you cannot 
control these people unless and until you 
change the whole structure, the whole 
system of money market. If this system is 
not changed and you nationalise every-
thing and hand over to the Bharat Rams, 
Charat Rams, Goenkas andBir-las, and if 
they again become directors, all this social 
control will have no meaning. Social 
control will only change the faces. If one 
man is Manager in the United Commercial 
Bank, he becomes the Chairman. 

The other point, Mr. Vice-Chairman, 
is that they have said that there should 
be discipline among the labourers. I 
warn the Finance Ministry that no 
power on Earth, no Government how 
soever mighty it may be, will ever be 
able to inculcate discipline among the 
working class, among the poorer sec 
tions, if they do not control the vested 
interests. As Martin Luther King has 
said, revolution is nothing but the ex 
pression  of  oppressed  feeling. | 

If Mr. Morarji Desai or my hon. friend, 
Mr. K. C. Pant, thinks that they can bring 
about discipline among the workers by 
bringing a clause in the Banking 
Companies Act, they are sadly mistaken; 
I shall only say that they have not learnt 
anything from history and they are 
ignorant because they misread history. 
History has given enough lessons and I 
hope my young friend, Mr. K. C. Pant 
will take the lesson from history, scrap 
this Bill and make it a Bill for social 
transformation, for structural change.   
Thank you. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. S. D. Misra. 
Be brief, please. 
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THE       VICE-CHAIRMAN (SHRI 

AKBAR ALI KHAN) : Mr. Ramachan-dran. 
Only five minutes. 

 

 
SHRI G. RAMACHANDRAN (Nomi-

nated) : Mr. Vice-Chairman, you have given 
me 5 minutes if I understand you aright and I 
shall do my best to confine my remarks within 
this magnificent time-limit of 5 minutes. I did 
not want to intervene in this debate at this 
juncture for the reason that the Rajya Sabha 
asserted its right to insist on a Select 
Committee. We have a very good Select 
Committee of the Rajya Sabha. I should 
naturally, therefore, have been content to leave 
the matter to the Select Committee so that 
when the Report comes back, we can take 
another good look at the whole of this 
business. But the more I listened to what was 
being said on the floor of the House, the more 
I was astonished that this Government could 
have thought so little of the intelligence of the 
Members of this House that they could come 
before the House calling this a social control 
Bill. I have tried to go through the provisions 
of the Bill. I hardly see anything which con-
stitutionally and appropriately can be called 
social control at all. There is a good deal of 
attempt to introduce what 

t[    ] Hindi transliteration. 
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[Shri G. Ramachandran] 
I would call bureaucratic control over banking. 
I have no time to go into details but we can see 
from the manner in which this Board is to be 
set up, from the definition of 'small-scale in-
dustrial concern' and from page 12 "PART 
IIB—Prohibition of certain activities in 
relation to banking companies" how we are 
going to have bureaucratic control. As one 
goes through all these, the idea gets confirmed 
that the attempt is to impose more bureaucratic 
control over banking. Mr. Vice-Chairman, the 
aim of social control is to liberate the whole 
banking process in favour of small-scale 
industries, of agriculture and so •on. As my 
friend, who spoke before me a little while ago, 
said very emphatically, in regard to agriculture 
there is hardly anything in this which can bring 
good cheer to our farmers. We have talked 
about nationalisation and there is a certain 
section not only in the Opposition but right in 
the Iieart of the Congress Party which will 
press for the nationalisation of banking more 
and more as time advances. But I am not going 
into the merits of that issue. But if there is any 
intension anywhere that this so-called social 
control of banking as found in this Bill is going 
to take us one step nearer to nationalisation, 
then it is a great illusion; it is just not going to 
happen. So all that I would say at this stage is 
that responsibility of the Select Committee is a 
very serious responsibility. I foresee that this 
Bill will be shattered not so much by the 
Opposition bringing up their points of view but 
by the points of view which will come up again 
and again from the Congress Party itself. 
(Interruption.) It would be good for the 
Congress Party and its conscience if that 
happens. In the end I would only say—I want 
to keep myself within the time-limit of 5 
minutes—that there is a very serious 
responsibility with which we have charged the 
Select Committee. Let them look into Bill very 
carefully, keep in mind the strong criticisms 
that have been advanced and let them knock 
the Bill to pieces so that when it comes back, it 
is almost unrecognisable. Thank you, Sir. 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN) : Mr. Bhargava, you wanted to 
make some personal explanation. 

SHRI M. P. BHARGAVA (Uttar Pradesh): 
Mr. Vice-Chairman, Sir. on a point of personal 
exolanation and to put the record straight, I 
want to bring certain things to the notice of 
this •House. Yesterday I was accused by my 
friend, Mr. Chandra Shekhar. of breach of 
faith of my thirty colleagues. I saw the record 
and what the thirty colleagues have signed is 
just a reference of the motion to the Select 
Committee without names and without date 
tor the presentation of the report. As 5uch I 
have committed no breach of faith of my thirty 
colleagues. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT) : Mr. Vice-Chairman, Sir, I am very 
grateful to the honourable Members who have 
participated in this debate for the suggestions 
that they have made. I must confess that the 
debate has been much longer than I had 
expected as this was a debate on a motion for 
reference of the Bill to a Select Committee 
and the House Would, of course, have an 
opportunity Of going into the measure after it 
tomes back from the Select Committee. 
Nevertheless, there have been a few very 
useful speeches and, if I may mention some 
names without being invidious, I would like to 
thank, in particular, two senior Members of 
the House, Shri Chengalvaroyan and Shri Ajit 
Prasad Jain, for their contribution to the 
debate, because they brought a lot of study 
and analysis and thought of the measure to 
bear on the debate <3t this measure. Since the 
Select Committee will consider matters of de-
tails that have been thrown up, I should like 
broadly to confine myself to clarify the basic 
provisions   and the 
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functions of the Government underly-ing 
these provisions and about which I find that 
there is some lack of understanding even in a 
person like Shri Ramachandran whom I 
respect very much. 

Now, Mr. Vice-Chairman, my honour-.able 
friend Shri Bhupesh Gupta—I find he is not 
here—devoted a great deal of time to discuss 
about the merits of nationalisation of the 
banking structure. But with all respect I would 
like to point out to him that this was an 
occasion when he could have perhaps utilised 
the time, which he took after some debate with 
the Chair, in shedding light on the provisions 
of the Bill and that would have been very 
useful to the Select Committee and instead of 
that he discussed the merits of nationalisation 
versus non-nationalisation, which is a debate 
which is relevant in a broader sense, but when 
the Bill is being referred to a Select 
Committee, it might have been more useful to 
concentrate on the provisions cf the Bill itself. 
Therefore, he will, I hope, pardon me. He is 
not here and I do not want to use any harsh 
words. But I hope he will pardon me for 
ignoring his irrelevancies as well as his fulmi-
nations and occasional vituperations. He did in 
the earlier part of his speech refer to one 
aspect of the development of the banking 
structure which I must clarify. He seemed to 
infer that because over the years some of the 
smaller banks have been amalgamated, that 
has been happening in order to strengthen the 
bigger banks. That is simply not correct. The 
Reserve Bank has been following a policy of 
amalgamating many of the weaker banks 
which are not viable, not because they are 
small, but because the depositors' interests are 
at stake and the Reserve Bank was duty-bound 
to protect the interests of the depositors and it 
was for this purpose that deliberately the 
Reserve Bank has been following this policy 
of compulsory and voluntary amalgamation. 
Therefore, the premise on which he built up 
that part of his case is not quite accurate. 

Then, my honourable friend, Shri Thengari, 
referred to a very wide Tange   of  economic   
Problems  and   he 

wanted the banks to take the responsibility for 
finding the resources for this very wide range 
of problems. He talked of prices. He talked of 
employment and a whole of lot of other 
things. While the banks certainly have a part 
to play in the other economic problems in 
giving them a certain direction in helping to 
the extent that they can, I do not know if the 
banks alone can take the full responsibility for 
setting right the economic situation in the 
country. Various other factors have got to be 
taken in view. 

My honourable friend, Mr. Dharia, made 
the point that the central purpose of any 
measure like this one should be to achieve the 
social objectives in view and to that extent I 
certainly agree with him. And I do hope, 
although he may or may not agree with me 
just now, that the measure that we have 
brought forward will succeed and will help us 
to succeed in achieving those social 
objectives. 

My honourable friend, Shri Chandra 
Shekhar, referred to an officer and I objected 
to that not because of any other reason, but 
because, Sir, whatever the officer's report, 
whatever his antecedents, it is the 
responsibility of the Government to take a 
decision on the report and we do not shirk that 
responsibility. He can say our decision was 
wrong or right; but I thought that it would not 
be proper that the officer should be brought in, 
because even if the officer makes a report, the 
Govemmnt is free to study it and it is not 
proper to put the blame where it does not 
belong. Now, an important point he made was 
that the State Bank of India has been 
advancing money to a lot of industrial houses. 
That is a fact. It has been advancing loans to 
industries. Industries in this country under a 
mixed economy belong to the private sector 
and the public sector. A lot of money has been 
invested in these industries and it is one of the 
functions of banks in this country to provide 
working capital for those industries that have 
been set up. I do not know if it is his case that 
this capacity that has been set up should not  
be  utilised  or  should  be  starved 
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[Shri K. C. Pant] 
of working capital. I do not think it could 
be his case. Certainly through the licensing 
policy and otherwise one can decide who 
should be allowed to set up an industry, 
who should not be allowed to set up an 
industry. I think once an industry has been 
set up, it is not in the national intetests to 
see that that capcity remains idle and I 
think it is in the national interests that we 
should get the maximum possible 
production from the industries that have 
been set up. Now, he referred to certain 
specific figures of advances and he wanted 
to know why the Finance Minister does not 
give the names ... 

SHRI A. G. KULKARNI (Maharashtra) 
: Sir, may I know from Mr. Pant... 

SHRI K. C. PANT: Sir, I want to know 
how much time you can give me. 

THE        VICE-CHAIRMAN
 CSH
RT 

AKBAR ALI KHAN) :   I can give you 
five to ten minutes more. 

SHRI LOKANATH MISRA (Orissa) : 
The Prime Minister is making her 
statement at 5.30. 

Shri A. G. KULKARNI :   Sir  . . . 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) : Mr. Kulkarni, you 
sit down. Half-an-hour discussion 
according to the order paper shall begin at 
5.00. But if he has the permission of the 
House and in ten minutes if Mr. Pant can 
finish, we can dispose of the Bill.    Shall 
we do so ? 

SOME HON. MEMBERS : Yes, Yes. 5 

P. M. 

SHRI K. C. PANT : Since Rajna-rainji 
appears to be in a very mellow mood, I do 
not know if he would agree to waiving this 
half-an-hour discussion for to-day and 
have it to-morrow. Then I would really 
deal with the many points that have been 
raised. 

THE VICE-CHAIRMAN   (SHRI AKBAR 
ALI KHAN) :   It is going to the Select 
Committee. 

SHRI MULKA GOVINDA REDDY 
(Mysore) : Since he wants to make some 
important points, it is better that he  
speaks  tomorrow  morning. 

SHRI K. C. PANT : Ordinarily, I 
would certainly not like to take the time 
of the House as I said this is going before 
a Select Committee but I do not think it 
will be fair one a number of points have 
been made, for me to rather ignore those 
points. It is a matter of discourtesy not to 
answer them. Apart from that, the point 
of view of the Government should be put 
before the House. Therefore, if 
Rajnarainji agrees to waive his motion, 
then I can keep on speaking, otherwise I 
would like to continue tomorrow. 

 
THE VICE-CHAIRMAN (SHRI AK-

BAR ALI KHAN) : In such circums-
tances, you speak to-morrow, Mr. Pant. I 
call upon Shri Rajnarain for the half-an-
hour discussion. 

HALP-AN-HOUR     DISCUSSION      
ON MATTERS   CONNECTED  WITH  

BENNETT COLEMAN & CO. 

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : We start the half-an-
hour discussion. Shri Rajnarain. You will 
have 10 minutes, and the Minister will 
have  10 minutes. 

 
 

 

 

 

 

 

 

 


